
STATEMENT RE. IMPORT LICENCE 
CASE

SHRI MORABJl DESAI  (Surat) : 
Sir, may I make a statement? After 
what the Deputy-Speaker at the end 
cf yesterday’s meeting said here he 
made an appeal for finding a way 
out of the log jam, as he called it 
I would say that I accept the offer 
made by the Prime Minister for plac­
ing all the relevant papers before 
the leaders along with you, without 
prejudice to our right which flows 
from Parliament, for any further 
probe or action which may arise after 
a uerusal of these papers, consistently 
with observing necessary secrecy.

MR. SPEAKER: I thank you very 
much for that. The proposal wa*, 
that the Speaker will preside over 
this meeting.  I am yet to decide 
whether I will preside over it or 
not,

SHRI DINEN BHATTACHARYYA 
(Serampore): Presiding over what.'

MR. SPEAKER*  Over the Com­
mittee of the leaders.

SHRI SHYAMNANDAN MISHKA 
(BegusaraiJ":  Then there is no per­
son in our side who can preside over 
this meeting except  the Speaker. 
We cannot accept any Minister to 
preside over this meeting. Let it be 
made absolutely clear.

MR. SPEAKER:  I have to think
over it for two or three days. Then 
I will tell you.

SHRI DINEN BHATTACHARYYA: 
You can take two or three days. But 
you should preside over it.

ME. SPEAKER:  I have already
told you flifil rrequire Tfro or three 
days to think over it. I will not give 
you a commitment tKat i will preside 
over it.
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12 fan.

fte. Matter Under  2i€ 
Rule 37?

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour) r This has goHS on 
from last Friday till Monday. Yes­
terday the House has heard opinion 
from different quarters. Is it proper 
on your part now say that you have 
to think it over?

MR. SPEAKER: Kindly do not
tell me what is proper or not proper.

SHRI JYOTIRMOY  BOSU: 
have a right to tell you that.
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PROF.  MADHU  DANDAVATt 
(Rajapur):  Only  remember that
justice delayed is justice denied.

MR SPEAKER:  I am sorry, it i-
not a question of justice delayed. It 
is not a question of justice. Two oi 
three days would not make much 
difference. "  ‘ *

1204 hrs

RE. MATTER UNDER: RULE 37?

SHRI P. K. DEO (Kalahandi)  1 
gave notice under rule 377. I made 
a request that I may be permitted to 
listen to the debate of the 21st Nov­
ember, 1974 which has been tapc- 
recorded.

MR. SPEAKER: That was dispos­
ed of.

SHRI P. K. DEO: It has not been 
disposed of and I will be writing t° 
you again and again. There should 
be verbatim recording and 
should be a faithful reproduction «* 
what has been stated here. May I 
humbly request you to T&ridljr 6ivc 
me permission to listen to it and clear
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my doubt? I want a ruling on this. 
For the last 20 days it has been 
pending in your Secretariat and up 
till now 1 do not know where I 
stand.

MR. SPEAKER; The position was 
conveyed to you.

SHKI P. K. DEO: I want a ruling 
on that.

12.05 hts.

RE: QUESTIONS OF PRIVILEGE

MR. SPEAKER:  I have received
certain privilege motions from Shri 
Unnikrishnan, Shri N. C. Parashar, 
Shri Vasant Sathe,  Shrimati  Maya 
Iiay, Shri R. S. Pandey and Shri Dar- 
hara Singh against Shri Vaipayee for 
his reported  statement  that Parlia­
ment is reduced to a rubber ŝamp,
I will take some time to consider 
it. 1. have not seen the lull report.

Then, Shri C. M. Stephen and Shri 
D. C. Goswami....

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior):  May I request you that
he issue te referred to the Privileges 
Committee directly?

MR. SPEAKER:  I have yet to
lecide, whether to hold it in order

SHRI JYOTIRMOY BOSU  (Dia- 
nond Harbour): Sir, you are taking
•ecourse to a method which is not 
luite proper....

MR. SPEAKER:  Please sit down.

SHRI IYOTIRMOY BOSU:  You
lave to go by the Rules of Proce­
dure. Yesterday, Shri I*. N. Mishra 
fluttered a few words. We did not 
tear anything. We are not satisfl- 
irt

MR. SPAKER:  I had allowed him
to lay it on the Table of the House.

SHRI JYOTIRMOY BOSU:  That
privilege motion has not been dispos­
ed of.

MR SPEAKER:  Then, Shri C. M.
Stephen  and Shri D. C. Goswami 
have given a privilege motion against 
Shri Madhu Limaye for tearing  a 
statement of Shri L. N. Mishra.

SHRI ATAL BIHARI VAJPAYEE: 
Are you taking up both the privilege
motions?

MR. SPEAKER:  I have not yet
taken up any of them. I have just 
mentioned it. I have not given con­
sent to any of them yet. I said, they 
are duly received by me and I will 
consider them.

There is another privilege motion 
given by Shri Samar Guha against 
Shri Girish Mathur of “New Wave’* 
weekly.

I will consider them.
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